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O r i g i n a l  A p p l i c a t i o n  H o . 281 o f  200 3 

J a b a l p u r ,  t h i s  t h e  30 t h  day  o f  J u l y ,  200 4

H o n 'b l e  S h r i  M .P* S i n ^ #  V ic e  Q ia irm a n  
H o n 'D ie  S i r i  M adan Mohian#* J u d i c i a l  Manbeir

J a g e s h v ja r  P r a s a d ,  S /o  • ^ r i  
P a rm a i L a i ,  a g e d  c toou t 41  y e a rs^ ; 
R / o ,  N *K *J, B a jr a n g  C o ia n ^ , 
D i s t t , ” K a tn i  (14 .? .) , • • • A p p l ic a n t

(By A d v o c a te  -  K one)

V e r s u s

b .

c .

I h e  U n io n  o f  S i d l a ,  
t l i r o u ^  : T h e  S e c r e t a r y ,
D e p t ,  o f  R a ilv /ay ,! New D e l h i ,

T h e  G e n e r a l  M an ag e r,
C o i t r a l  R a ilw ay ,, M unbai~G ST,

T h e  D i v i s i o n a l  R a ilw a y  M a n ag e r 
(P ) ,  C e n t r a l  R a ilw a y ,

J a b a l p u r  (MP) . R e s p o n d m ts

(By A d v o c a te  » S i r i  H ,B . S i r i v a s t a y a )

O R D E R  (O ra l)

B yM »P« S in g h « V ic e  C h a irraan  -

N one f o r  t h e  a p p l i c a n t .  S in c e  i t  i s  an o l d  c a s e  o f  

200 3 , w e p r o c e e d  t o  d i s p o s e  o f  t h i s  O r i g in a l  A p p l i c a t i o n  b y  

in v o k in g  t h e  p r o v i s i o n s  o f R\XLe 15 o f  CAT (P ro c e d u re )  R u le s ,  

1987*. H e a rd  t h e  l e a r n e d  c o u n s e l  f o r  t h e  r e s p o n d o i t s  an d  

p e r u S e d t h e  r e c o r d s  c a r e f u l l y .

2 . By f i l i n g  t h i s  O r i g i n a l  A p p l i c a t i o n  t h e  a p p l i c a n t

h a s  c la im e d  t h e  f o l lo w in g  m ain  r e l i e f s  j

d i r e c t  t h e  r e s p o n d o i t s  t o  d e c a s u a l i s e  t h e  
a p p l i c a n t  i n  t h e  p a y  s c a l e  o f  R s ,  9 5 0 - 1 5 0 0 /-  from  
i h e  sam e d a t e  o f  v/as d e c a s u a l i s a t i o n  t o  s i m i l a r l y  
s i t u a t e d  p e r s o n ,

i i i )  D i r e c t  -tii e  r e s p o n d e n t  t o  p r o v i d e  a l l
c o n s e q u e n t i a l  b e n e f i t  a r i s i n g  o u t  o f  p a y  s c a l e  o f  
R s . 9 5 0 -1 5 0 0 /- . '*
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3* The brief facts of the case are that the applicant

was appointed as a Casual Labour in the year 1979, Ha further 

stated that he uas working as a Carpenter but actually he was 

posted as a Khalasi at Sihora(P.U. 1. )• According to him iha 

has baen working as Carpenter from 3rd August, 1981* On 

3rd January, 1982 the applicant became monthly rated cafual 

labour. According to him^trada test uas conducted as per the 

provisions of IREPI and he uas qualified in the same. He has 

submitted that in a similar situation certain employees have 

filed Original Applications Nos. 870/1997, 871/1997 and 906/1997 

which were allowed by the Tribunal vide common order dated 

7 .3 .2002  directing the respondents ” to decasualise the applicants 

in the pay scale of R s .950-1500/* subject to availability of the 

vacancies/posts and as per their seniority. In that event they 

shall be entitled to all the consequential benefits". Since the 

respondents have not granted him the scale of pay of Rs .950-1500/^- 

he has filed this OA.

4 . The respondents in thair reply have stated that the

applicant, after his regulate appointment as Gangman in the grade 

of Rs.200-250/> w .e .f .  6 .7 .1 9 8 5 , continued to work as such 

in the same grade as Gangman. His pay in the revised pay 

scale o f  Rs. 775-1025/- was fixed at Rs.799/-  with effect 

from 1 .1 .1986  as per recommendations of lUth Pay Commission 

and further advanced to Rs. i i i i R ^ ^ e e t  from 1 .7 .19 87 ,

The epplicant took transfer on his own accord in the 

same capacity as Gangman to new Katni function and relieved 

from Sihora Road from 18 .11 .1987 . He continued to work as 

Gangman in the grade of Rs.775-1025 till  1 .1 .1 9 92 . While 

working as such he took reversion to the lower grade of 

Khalasi R s .750-940/-. According to the learned counsel for 

the respondents the applicant was working only in the post
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K h a ia s i  G r .  R s . 1 9 6 - 2 3 ^  2550 -  3 2 0 0 /-  i * e ,  a  Groi:5>-D p o s t  a n d

w as n e v e r  s e l a c t e d  o r  a p p o in t e d  f o r  t l i e  p o s t  o f  C a r p e n te r
/

w hich  i s  i n  t h e  s c a l e  o f  R s , 9 5 0 - 1 5 0 0 / - .

5 .  We h a v e  g i v « i  c a r e f ia l  c o n s i d e r a t i o n  t o  t h e  r i v a l

c o n t e n t i o n s  a n d  we f i n d  t h a t  t h e  a p p l i c a n t  w as i n i t i a l l y

a p p o i n t e d  a s  G angm an. 'rte h a v e  s e e n  from  t l i e  a p p l i c a t i o n  form

f i l e d  b y  t h e  r ^ p o n d e n t s  i n  t h e i r  r e p ly ,-  v ^ ie re in  i t  shoves

t h a t  t h e  a p p l i c a n t  was i n i t i a l l y  a p p o i n t e d  a s  G an g m an ^ ^ rad e ,
enclosed^

R s, 2 0 0 - 2 5 0 / - ,  "Ihe d o c u m e n t-d a te d  2 6 .4 ,1 9 8 5 /w ith  ^ n e x u r e  

R -2  c l e a r l y  show s t h a t  t h e  a p p l i c a n t  w as a p p o in t e d  on a  

G ix ivg -D  p o s t .  I t  i s  n o t  i n  d i s p u t e  t h a t  t h e  p o s t  o f  Gangman 

i s  a  G roup-D  p o s t  a n d  t h e  p a y  s c a l e  o f  v ^ i d i  i s  R s .  7 7 5 -1 0  25̂ *
pay

T h e / s c a l e  o f  R s , 9 § 0 - l5 0 0 / -  o f  t h e  C a r p o i t e r , t  a s  dem anded b y  

t h e  a p p l i c a n t  i s  o £  a  Gro\:|D-C p o s t  a n d  i s  g iv o c i t o  t h e  

h o l d e r  o f  a  G roup-C  p o s t ,  I h e  a p p l i c a n t  was n e v e r  h o ld in g  

o r  w as-never a p p o i n t e d  t o  a  ,Gro\:g)-G p o s t .  He h a s  f a i l e d  t o  

e s t a b l i s h  t h a t  h e  was c p p o in te d  i n  a  G io \^ -C  p o s t  i n  t h e  p a y  

s c a l e  o f  R s , 9 5 0 - 1 5 0 0 / - .

6 ,  H ^ c ^ i  t h e  O r i g i n a l  A p p l i c a t i o n  i s  b e r e f t  o f  a n y  

m e r i t  a n d  i s  a c c o r d i n g l y  d i s m is s e d .  No c o s t s .

0:4adan M ohan) O-i.P* S in g h )
J u d i c i a l  M onber V ic e  C2iairm an
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